21 TEM NO. 5 COURT NO. 4 SECTION |1 A
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl) No(s).4487/2011

(From the judgenent and order dated 17/08/2010 in CRLBA No. 668/2010
in CRLA No. 196/2009 of The H GH COURT OF BQOVBAY)

VI KAS S. CHALKE Petitioner(s)
VERSUS
STATE OF MAHARASHTRA Respondent ( s)
(Wth appl n(s) for exenption from filing cl/c of t he i mpugned
Judgnment and office report)
Date: 01/06/2011 This Petition was called on for hearing today.
CORAM :

HON BLE MR. JUSTICE G S. SI NGHVI
HON BLE MR JUSTI CE CHANDRAMAULI KR. PRASAD
( VACATI ON BENCH)
For Petitioner(s) M. Shakil Ahned Syed, Adv.
For Respondent (s) Ms. Asha G Nair, Adv.
UPON hearing counsel the Court nmade the foll ow ng
ORDER
Lear ned counsel appearing for the State of Maharashtra
requests and we allow her four weeks’ tinme to file appropriate
af fidavit in t he I'i ght of af fidavit dat ed 26. 05. 2011 filed
Smt . Kavita Vi kas Chal ke.

Li st the case in the second week of July, 2011.

(Satish K Yadav) (Phool an Wati Arora)
Court Master Court Master

by



